. CENTRAL ADMINISTRATIVE TRIBUNAL
. BENCH AT MUMRBAI

ORIGINAL APPLICATION No, t"’(&"“?p 199
_ 397/97

Date of Decision: _13~10-97
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Hon'ble Shri R«G. Vaidyanat ha, VeCs

Hon'ble Shri M.R. Kolhatkar, Member (A)

- ' (1) To pe referred to the Reporter or not ? \A/V

(2) Whether it needs to be circulated to meq
. other Benches of the Tribunal ?
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Mr. M I Sethna,
Senior standing Counsel) . .Hagnon

opposes  the appiication. Heard both the sides
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appiicant was working as Assistant Commissi

which was accepted by the department on i

Thereafier some corresnondence took piace regar
withdrawal of the applicant’s resignation. The

Tax in the Indian Revenue Services. Ha reeigne-
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:, we do not find  any

here is no question of any

irreguiarity or iilegality commitied by Lhe respondents.
appiicant on f[is  own admisgion #kad given the

i
regignation voluntarily and ths game has been acceptned by

depraszion ne submitied his resignation ig no ground for

R in the reasult the appii on  faiis  and The
anntication rejected summarily at Lhe admission  stage
itzeif. No cosis.
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